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SUE AND LABOUR CHARGES 
In case of loss or damage, or imminent loss or damage, to the Contract Works insured 
hereunder due to a cause indemnifiable under the Policy, it shall be lawful and necessary 
for the Insured, their factors, servants and assigns, to sue, labour, and travel for in and 
about the defence safeguard and recovery of the Property Insured hereunder or any part 
thereof without prejudice to this insurance, to the charges whereof the Insurers shall 
contribute according to the rate and quantity of the loss amount indemnifiable hereunder 
by the Insurers or which would have been indemnifiable hereunder by the Insurers but for 
the actions of the Insured; nor shall such acts of the Insured or Insurers in recovering 
saving and preserving Property Insured in case of loss or damage be considered a waiver 
or an acceptance of abandonment. 
In the case of imminent loss or damage the Insured shall take such action as they consider 
prudent to prevent or reduce loss of or damage to the Contract Works and shall inform 
the Insurers as soon as practicable thereafter. 
The liability of the Insurers under this Endorsement shall not increase the Limit of Liability 
stated in the Policy Declarations and shall be subject to the Deductibles applicable in 
accordance with the General Conditions specified in the Policy. 

  


